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[Shrj V. B. Raju] For this
purpose also we can conduct raffles at the
State level, even at the district level, and
particularly in the area where there are
surplus monies. And there are agencies
outside our country, philanthropic agencies,
which can make contributions. So various
avenues have got to be explored for meeting
the requirements of this Fund. If I can vent-
ure say, a fund of Rs. 1,000crores has to be
promoted, a permanent ftrdfr.d I c'o rei
think I am giving an exaggerated figure.
This fund must be kept at the disposal of an
authority; it need not pass through the
normal administrative routire, but must
have a sense of urgency. This amount has
to be administered by such an authority.
Sir, I will say something about the various
aspects of the calamities. 1 mentioned
about drought.

MR. DEPUTY CHAIRMAN : I think.
Mr. Raju, you may continue after lunch.
You may take another 10 or 15 minutes.

The House stands adjourned till 2-3Cp.M.

The House then adjourned for
lunch at one of the clock.

The House reassembled after lunch at
half past two of the clock, THE VICF-CHAIR-
MAN (SHRIS. S. MARISWAM\" in the Chair.

RESOLUTION RE CREATION OF A’
NATURAL CALAMITIES RELIEF FUND
AT THE CENTRE AND IN THE STATES

—Contd.

SHRI V. B. RAJU : Mr. Vice-Chairman,
the Resolution aims at highlighting two
points : firstly, in the event of a natural
calamity, relief should be available immedia-
tely. If it is not in time, the purpose is
defeated. Secondly, ready resources end
organisational command should be at hand '
to put inte operation relief measures on an
emergency basis. These are the two objects
of my Resolution. When I speak about
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i drought, 1 have already said that our agri-
cultural programmes are irrigation-crier.ted.
They have not left any impact on dry farm-
ing. The areas which are drought-prore are
the areas which have got only dry farming.
When there is no water even for drinking
and for cattle, to expect availability of
water for irrigation is expecting too much i
n t hose areas. In fact, as 1 have mentioned,
it may be necessary that our planners should
consider taking surplus water, from the
reserve basin to meet this requirement.
Secondly, in drought-prone areas surface j
reservation may not be very helpful bo-
cause it is subjected to a lot of evaporation.
I We may have to adopt new technology
and I new techniques for developing
groundwater in the sense of breaking up
earth and then when rain is there, allow it to
perso-late. And so much has got to by
though about providing for permanent relief
measures and unless there is a permanent
organisation for it, this ad hoc approach
will not give us any results. You know,
even at the United Nations level there is a
Relief Commissioner, particularly for
refugees. At the national level we do not
have a Relief Commisiorter. Even in soma
States where there are Revenue Boards, one
of the members of the Board is a
Comniissicrer. I do not know whether, in
other Stales where there are not Revenue
Boards, they have got the institution of
Relief Commissioner, One defect—I do not
say it (s a defect—one significant factor is
the crrer-gence of social tension : we have
been, through our Plans, helping the
cultivators and the rural population which
inhabits, as I said, the river valleys only; the
incomes have gone up there.

There is a big gap or there is a big dis-
parity between the people in the areas
which are prone to drought and people in
thojc areas which have got sufficient
rainfall or availability of irrigation. This is
net &cod. Already in India we have two
India?—Urban
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India and rural India. Again in the rural
India, there are two divisions, namely,
people in the drought prone areas and peo-
ple in the areas where water is available.

Therefore, apart from long-range plann-
ing, even in short-range planning, relief
organisation must be ready to meet the
situation. In anticipation of any calamity,
there should be preparation for a direct
attack on it. In our Fifth Plan approach, a
direct attack is envisaged on poverty. We
do not continue to believe in indirect
approaches on the assumption that an in-
creased rate of growth in our economy will
automatically provide jobs for the un-
employed and remove poverty. These will
take a very long time. In our Fifth Plan,
therefore, we want to make a direct attack
on poverty by pumping in resources into
such areas.

Sir, the people in the drought-prone areas
have become emaciated. In our relief
schemes we are thinking of only pro-
viding work. We have forgotten to take
note of the fact that there are two import-tant
segments among the people who need special
attention. One is children. Children are not
taken care of. There is no programme for
providing nutrition to them. And children are
the future citizens. With such emaciated
population what is it we are going to do?
The other segment is expectant mothers.
We are not providing nutrition to them. We
do not have any programmes for them. You
all know the extent of damage that has been
caused this year because of drought.
Twenty crores of people have been affected
in 227 districts out of 340 districts. How
much assistance the Central Government has
provided to the Slates? It is less than Rs.
200 crores. How is it going to meet the
situation? This amount is going to be
invested on works and  for giving loans.
As 1 said, there are voluntary organisations
working there.
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But they are very marginal. We ha\e
many social service organisations in ctr
country such as Kastrubai Trust Fund,
Gandhi Foundation, Sarvodaya Seva Sangh.
Arya Samaj, Ramakrishna Mission, etc.
They are undertaking relief measures. We
need medical teams. We want
supervisory workers. We may need some
technical personnel even. We may need
Nurses. Are we planning for all these or
not? As I have-already mentioned, there is
a big reservoir of philanthropy in this
country.  Our country is reputed for its
hvmane outlcok for centuries. That we are
not exploiting. ~ We all know how the
country has responded at the time of Bangla
Desh crisis. When we could do that, why
not we think on those lines with regard to
our own people and our own nationals who
aie in distress?

I will now come to cyclone. In October
1971 there was a cyclone in Orissa. Ten
thousand lives were lost and 50,000 cattle
died. We have almost become accustomed
to such huge calamities and we have
started to take them as normal.

That is my fear. We cannot control
nature, but we can only understand it. In
free India we cannot allow nature to do so
much of devastation. In fact, the coastal
area, the area along the Bay of Bengal, is
cyclone-prone and it is known to every
body. But have we built up any organisa-
tion locally to anticipate such calamities
and act in time? Like the policemen we
also come only after the event. The police-
man comes into the picture only after two
people have quarrelled and one has beaten
the other and till then he does not interfere.
Similurly, we also enter the field only later.
Whether it is the political parties or the
public workers or the administration, all
enter the field only after the event. And it is
our habit to have a programme of "fault-
finding" and searching for scapc-
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[ShriV. B.Raju] goats.  Therefore, | how the unfortunate millions are suffeiirg

Sir, my submission is that we must
anticipate these things and we must be

prepared for these things.

Sir, there was a Committee appointed in
1972—the Cyclone Distress Mitigation Co-
mmittee—for Orissa, and that Committee
had made 59 recommendations and two of
the 59 recommendations are as follows:

(1) Creation of a National Calamities

Fund. (They have also suggested this.)

(2) Constitution of a statutory body
for
the implementation of the cyclone dis
tress mitigation measures.

The Committee has also recommended these
things and I do not know what the Govern-
ment has done about thesi two leccrr.-
mendations. Now, Sir, I come to the ques-
tion of floods.

It is said that "the floods in India cause an
average an annual direct damage of Rs. 86
crores." Sir, this is a Government statement
and this is an assessment by the Government.
We also know the floods of 1954 and what
damage they have done. Wc all know that.
So, Sir, my point is that the magnitude of
the problem is great, but we have been
taking it lightly. It is because the voice of
the people who suffer is feeble and those
people cannot go on strike, cannot threaten
and they cannot boycott anything. But the
urban elements can do a lot to have their
grievances known and they have a lot of
influence and the newspapers also are
influenced to provide headlines for them.
For instance, on the issue of the
supersession of the three Judges, which we
discussed yesterday and into which I shall
not go now, so much of hubbub is going on.
But when millions of people suffer, there is
no proper representation for their cause and
no emphasis is laid on the need to go to
their rescue. That it

when they are subjected to r.atuial CsJa-
mities.

Sir, I do not want to take the time of the
House and 1 will only make a few points
and finish.

Sir, I want legislation to be enacted,
legislation to set up a Fund and to provide
money out of the Fund for the whole of the
country.

Secondly, an Authority must be created
to operate upon that Fund.

Thirdly, powers must be there to declare
such affected areas as emergency areas so
that transport and other services can te
quickly requisitioned. Sometimes we may
have to move the people from the affected
areas or send other materials to those areas
and every thing will have to do on an
emergency basis. Therefore, the legislation
must empower this Authority with such
powers.

Fourthly, Statutory Relief CorrrnitUcs
have to be constituted locally. Tubiic
opinion must be attracted and the co-opeia-
tion of the leaders of public opinion must
be sought. The legislation must provide for
the constitution of these Committees also.

Another thing is about which I have
already mentioned. There are many vol-
untary organisations and they must also be
associated and with their work mist he
dovetailed with the work of the Govern-
mental agencies. I say this because the re-
sources are national, whether the nork is
official or non-official, and since there fhculd
not be any duplication or wastage, these
things must be dovetailed and there must be
provision for that also.

1 have already mentioned about the office
of the Relief Commissioner. Relief Commi-
ssioner must be appointed and there musv
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bs Commissioners in the States also and I
they should be put on this job and they
should be full time Commissioners and
j not part-time.

Then Sir, even Mr. Dandekar now
working on the drought relief works in
Maharashtra also said that Government
machinery is completely inadequate in
tackling the drought situation and there is
need for non-official mobilisation of
relief operations on a large scale.

Lastly, Sir, 1 would like the Govern-
ment to examine one of the proposals re-
cently made, that is, the scheme of "Youth
against Famine. That is, about one lakh ;
youth arc going to be recruited for fighting
famine, and a sum of Rs. 1.83 crores is j
sought to be spent. That might be taken j
up in summer. One thing 1 would
' like to  point out in  this
conection. i When you take youth from
here to there the difficulties for the
administration are ' transport looking after
them and expenditure on them. What
we need actually is work for  the
affected people. The idea that youth
should be involved in develop- j mental

activity  is good. But  there are ' other
methods. 1 want the Government ' to
examine this  point, thai is, to keep

those unfortunate people affected by
natural cilamties in employment.

] have completed what I had to say and
would only repeat that the Government
should fc&e up seriously about the need
for fool-proof, streamlined organization
with necessary resources, locate the areas
which will be subject to such calamities
and get prepared for it before greater
damage is done.

SHRI JAGDISH
MATHUR : Sir, T move :
1. "That at the end of the Resolution
after the words 'to operate upon the
Fund' the following be added namely :"

PRASAD
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'identify those parts of the country

where natural calamities are endemic;

formulate plans for the permanent

solution of this problem; guide the State

Government in the implementation of

these plans; and where necessary,

implement the relief schemes under its
own supervision."
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SHRI SANAT KUMAR RAHA (West
Bengal):  Sir, I move :

3. "That in the Resolution in line after
the word 'floods', the word 'erosions' be
inserted."

The questions were proposed.
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SHRI HARSH DEO MALAVIYA (Uttar
Pradesh) : Sir, I rise to support the motion

before the House moved by my friend the
hon. Mr. V.B. Raju. This is one of the most

it

" 'Prosperous' British India" said that during
Akbar's time there was an estimate made and
was calculated that if all  the year's
agricultural produce could be stored properly

then India could face the famine for three
years. But unfortunately in course of
time we went down, we were dominated

by analien power. And, Sir, we fell into
very bad days. There were any amount of

famines in our country. According to
admitted official figures quoted from
the British Famine Commission
Reports from 1853 to 1900 there were

so many famines in India, in Deccan, in UP,
in Bihar and in Bengal. It was estimated
according to official, admitted British
figures that 2.8 crores of Indians died of

starvation.  And one British author wrote
that the bones of Indians bleached the
plains  of India. It is supposed to be an

underestimate as all official figures generally
are. It is estimated that about 5 crores of
people , more than the population of Britain,
died of hunger and starvation in our country.
So, when we were able to successfully
remove the British rule from India, we had
to face a backlog the heritage of British
colonial  administration. Even after our
independence we were immediately faced
with a number of problems and crises, and in
the total result today it is to be admitted that

our situation is none too
good. Partly it is the result of not so
good an arrangement of our economy
and partly also it is  the  result

of natural calamities. Droughts, floods and
cyclones cause great losses—they  are
the products of natural calamities—and on
certain occasions there is starvation which is

constructive Resolutions which have come very often the result of the operation of the

up before this House and quite in

economy and the operation of the black

accordance with the constructive nature of marketeers and the hoarders.

Mr. Raju. We are every day faced with this
problem of droughts, cyclones, floods, fires
and all these. But if we look back to our
history, this has not been the case with us
in our days

Sir, our Government has been quite
alive to the situation 1 have before me
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a programme for the drought-prone areas.
It says :

"An important objective of the-Fourth
Plan in the agricultural sector is to enable
as large a section of the rural population
as possible including the small cultivator
the farmer in dry areas and the
agricultural labour to participate in
development and share its benefits. For
achieving  this  objective,  special
programmes  designed for  under
privileged classes and areas have been
given a prominent place. One of the
Rural Works Programmes was started in
1970-7] and it was subsequently
redesignated as Drought Prone Areas
Programme at the time of the Mid-term
Appraisals and transferred to the Central
Plan."

Now the total outlay for the 54 drought-
prone districts for the four-year period
1970-71 to 1974-75 is Rs. 100 crores. For
each district the allocation is nearly Rs. 2
crores. As against this available outlay of
Rs. 100 crores a total estimated cost of
nearly Rs. 112 crores has been sanctioned
under the programme.

The State-wise figures are :

Crores
Andhra Pradesh .8.99
Bihar-..... 590
Gujarea 15.70

and so on. So what 1 wish to bring to your
notice is that already huge funds are being
allocated for the purpose that Mr. Raju
has got in his mind. Here

1 have got some figures. In Maharashtra
as many as 24,797 villages have been
affected. The population affected is
2 crores and the expenditure incurred
on drought relief up to 31-1-73 was
Rs. 46.80 crores. In February this
amount was Rs. 49 crores. In Rajasthan

as many as 18,498 villages  were
affected.  The  population  affected
was 1.33 crores andthe expenditure

11 RSS/73—7
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incurred up to 31-1-73 was Rs. 7 crores. In
February the amount spent was Rs. 5
crores. In Gujarat the number of villages
affected was 12, 119, population affected
was 1.34 crores and the expenditure
incurred up to 31-1-73 was Rs. 12.58
crores. The money spent in February was
Rs. 1.50 crores. Thus you will see that
already huge sums are being spent.

194

Furthermore, I will bring to the notice of
the House that according to the statement
given either to this House or to the Lok
Sabha some time ago the total amount of
Central assistance released to the different
States including financial assistance
released for drought relief, forspecial
minor irrigation programmes etc., for
agricultural inputs was Rs. 438.67 crores.
So huge funds are already being spent. 1
believe what Mr. Raju's resolution seeks to
achieve is that all the moneys that are
being spent on this purpose should be
pooled together, according to him, in a
Natural Calamities Relief  Fund
organisation both at the Centre and the
States, But what is more import-tant in his
resolution is that he is suggesting that this
fund should not merely rely upon the
assistance given by the slate. But he wants
to raise, as he said from a reservior of
philanthropy in our society and we should
approach the people. If we approach and
rightly appeal to the people as we have
been successful in the past, we can
certainly draw upon this reservoir of
philanthropy in our country,

There is another suggestion. As Mr. Raju
has suggested, the Finance Commission
should recommend a certain percentage. 1
think he said Rs. 14 crores. The present
Finance Commission, the Sixth
Commisssion, under the Chairmanship of
Mr. Brahmanand Reddy, should allot a
sizeable fund for this purpose.

1 also support the idea that in each
budget presented by the Central Govent-
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ment or by the State Governments a certain
percentage of the total budgeted amount
should be automatically earmarked for such
a fund. Furthermore, it is quite right that in
those areas which have benefited by the
expenditure of huge sums of public money
through irrigation and river valley projects
and where the people are much better off
then their unfortunate brethren in other parts
of the country, they should be made be to
subscribe, in howsoever small amounts, to
this fund. I would also commend it to my
friend, Mr. K. R. Ganesh, that the
Government should launch schemes in its
mind the mopping up of black money I do
not know if there is a scheme. His is a fertile
mind and I hope he will find out the way in
which perhaps some of this black money
which has been estimated by the Wanchoo
Committee at as much as Rs. 7,000 crores,
can be mopped up, by some inducements,
some devices, for this fund. If we succeed in
even getting a part of it, it will be a big
contribution.

Dr. K. MATHEW KURIAN (Kerala):
You want incentives for black money.

SHRI HARSH DEO MALAVIYA :
There were certain past cases. His is a fertile
brain. He can find out. Once such a fund is
organised, it will be very useful. But the
more important point is how it should be
administered, how it should be made use of.
I share the fears which Nawal Kishoreji has
placed Dbefore the House. In the
administration of such funds always there
are difficulties. There is local corruption.
Sometimes, as he has said, the milk is
consumed not by those who should get it but
by some others. So, a proper machinery has
to be created, a machinery which should be
not only honest but efficient and should act
in good time. In such an administration, the
role of the traditional bureaucracy should be
reduced to the minium. There

[RAJYA SABHA]
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are so many public organisations, so many
philanthropic  organisations like Seva
Samities, which have been doing very good
work for years and years; they have got
experience. Such popular organisations
should be associated in the the
administration of this fund, in its working
out in the affected areas.

ot WAl NUTE qQrEd ;g Wi dAT
quTH A &l |

SHRIHARSH DEO MALAVIYA:
71, €tw; f I Also, Sir, such a programme
should have a social purpose. The working
out of this fund and the schemes in the
respective areas should also have a social
purpose which should result in creating an
enthusiasm among the people and should
also lead to a levelling up of the gross
inequalities in that area. Furthermore, the
representative popular organisations,
irrespective of their political affilliations,
whether they belong to this party, or that
party where they are effective at a particular
place, should be associated in the
functioning of such a fund, in the schemes
of such a fund, because this is a humanitarian
work. Such association should be welcomed
ty ""» Government and should be
welcomed by the chief whoever he may
be.

I believe Mr. Raju referred to the
functioning of the UNRRA, United Nations
Relief and Rehabilitation Administration. I
believe this organisation has certainly done
a great work in this world. It has been
giving a lot of help to the Pales! inian
refugees and also elsewhere. This has been
one of the best things created by the United
Nations—the UNRRA. And it would be
worthwhile for us to draw upon the
experience of this UNRRA in the running of
such a fund. I hope this proposal will
receive Government's serious attention and
would not just be discussed and passed off
and talked off. It would receive serious
consideration
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because it will certainly help our aim. We are ¥.7 I W7 7371 g &, 98 fﬁ'ﬁ_’ﬁl’ﬂ
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Wt g # nf, mw g onf, A1 oae o,
w® FT owEHz FwEEr @ feaar w2,
fFrm w8 s feg gEw & wTgv
faamr aifam 7 s vy Arfzar w@dr &
2 fr gmer SERIET § AT & oo
Ty ¥ ogwe wgt fre A% gar 2, fa
1 gwr 2, 7 MfAfrR A argm . aw
AT g g F eEdr A feE B L L

it wet gurd wewA: g wd
#m wmr FE oz —anr @ § o
nfrar qwe T 2 WA T s fem e
w21 2—A1 I a7 S & iF A afard
= A AW [T aw fTs e b
wra g 3 foE &)

st wrlm NMW AtgT W a1 X
IA T ORRER AT § Wl wHifAm ami
9y Egawie g Wiz Wl o @ml ogm
g A Tfg | e dw o A foiR
2 3 1968-69 ¥ & 9 = gwH 3

E

El

3
AT H AE | WIS A1 e WG s
TR ¥ WTATET #1 W wWifEan ée
g Wi wifasr &m @ §, ®@E gt oar
WATT W A9 gHT & W1 @i ¥ gred
1 X o Wit § ot awenr o
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A AT AT Y F) UAEAE F A qA
A WAT AT wafaar st o9 & 1w wE
& T T gy #) 7 wTARA AT ®
T IR wRr 2 f6 omm & wm
T FT ATATC &7 &7 3 § W T A
R oA @i 97w Avg % feafr erfra
aF & B W oF # W oam w1 A
£y @ifs & w1 vk ¥ o § ) oag feafa
i g8? #z frafs wwfan 2€ f& w1 edr
& A, g oa fw A &, @ gEfen
AT wET WET 9 @7 oW g@ A7 s
qf, @ I ¥ {5 F@ 07 few F far
A FE A v fgmn oqAv4n, 92 wwie
9T TMET % Ml oav A7 &¥ v faar
wrr, afex qifafesa are @ @ aw fea
™IOEW AT W agt 1T oW 2O
TFT HFH F | WET WETOE HOWT
Rl aFA FE 9T § W1 fe aifaan qq
FH M S A e @ g g
f& faamr frals a9 gaope win amaE
q frm wrr Srfgo 9, AT ag fanr o

1

fras e ¥ fan fsaar s fem
T T A Ay w57 o3a g
g w1 qfmw Az ogur fRowmE TrAEgn
¥ OAAFY WEA qEl W 2 0 3W 9
Azl 97 &7 W A o o e
AR AR gFIE 7 gyEer Ag frar oagn
frez ammg § maa & w1 owm fw ogma
A F F g arnne s 41, Jfwa
TR &I AT 3441 fAFwil § v oaz
3w A T AFY FEAT ATRATE W A Er
I WHT TT RAGT JAAT AEAT 21 47
AT a7 S g e fesr o7 & fed el
FOEET AT X, AT OSEIT W THORTH %1
o1 &y A gafan {92 FEAr GwAard @
Al WM WWE w4t wum o Miea
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FORIT F FF TTA AMRN, AlEE 3 OENg.
w1 ATfA7 AW q wgrAw g1 TE 3 A Ad

o grq #t fasendr o A1 9rTh @1 seT
5 oar AF 7 szEl dm oA W fnE e #

N.C.R.F. at the Centre
and the States
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4% wEAE fafasn & qm owr owf W
I w9 AvmA &7 fRM o T oAvE A
#1 TTH FAT AT AT E 1 B9 4g AT TR
g0 % &9 FT wamEm g @ oar g |

WA 25 q9 F A3 A A AT ogA A
w1 Jee we Ay F AT AR faeTe
g W1T a7 T g7 %7 afwAmw g fF oz
25 Ful § "wIwIT q 99§ fAn 3w @
fFar &, Pt awg 9w #1 frafa
qar Z1 af & 1 wdl Zie ¥ waar § fawEr
a1 5 TEm oavwr W od:a aur qar
TE wHT F gEarT A w1 WA & fAn
qAEr w41 & oalr gAwr wiEfraem
g1 o fw A1 faRly Am E, s owa
dq # fag aw afr 4w w@wm o afsw
%N ud g 3 & owvn awas ¥ gfani
F Aama fggeam ¥ gem ¥ oare ®ouw
it ggT qgg i 2, faemw @ @ owew
g mar ¢ fw gzt v fafqr aga avm @
W gEwr fages & fAn gw oonwa #@n
TOF | WA FH ONEA EET AEA P Al
ZAET FYOIT WY 97 AIRAT GAET TEAT
TifF f99 o 4 Ow™ w17 " A
AW gAT @ IATT UE A0 A% ) qrgfaw
faafa maq zo 5 wev wwl g TRl &
w7 4 wfra 7 4 aW, 9w fAn #w
ArwArs AT wifzd aifs g o A
Tz T w2 A% % zH 977 F1 99 F fAw
3% a7t frar wi @ & oaz fqRT A
qrEAl ¢ fE @1 aaeft faefRar 2, saE
fagza & fmn wupir @mwam o gard AE
qifed w7 39 avaAA 30 ggifas &9
& fau g™ gy & 307 £ Ag wEAl
qrfan, afex A
g7 grifsd €1 g T owwm o Afesn
zar afen Arfe a7 77 w00 &1 gTIAITH
wF WH W A apT R OAF AG] I9 arFArHi
WoAnrgd W17 AfedAd &7 AF 1 WAT I
i
g g fwz g4 &

ayarfedr Wi @\ ¥F 2

Fvz w7 € fEm 1AW #7 MATA

far g 2
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[+t wrrter s wTaT]

wF # gl 21 af a1 gwa g owfE
%1 & ¥z &1 fagw mw af adr gt
A1 BWH OFTA 9T NAT | AMATA A FL
f£ T @@ W A FAA T, AfeA e
T WiE AM9AEE A% & F &I g
A7 £1z7 9 6EZ K AGAT FL 7FA Z |

Zadr A A ag waAr 9@ar § fv e
gyrre § wrgaen fafrdt fafaw gwar @@
uFA F AT W 9ar AFWA wear #,
3% IART qMTAT AFN KT Aifgy | AR
AT ffredm wAE grAr TifEd @7 wEe-
FAT F WAL wUAT AT WA, AT AT oTA
AAEQT FT FATIA EOT 0

sl st AT dETEw o TERWTEAA
o, ot T T At & oW frsieer
g &, & 3aw Awdw FEAT Ul o=oA
w7dt F 1 WA gEre aEt qew ¥ AN
Fafady fedr a fel w1 § #2v 9 o
TFAT R, IR A AR & FY HFi, WA
R K oEq H A1, ArE ATTEEE A o
§ gt g w Tew o ¥ oot wfv aq Ay
gimdt o7 7ET Avd W7 9 A 08
Z oazr uwrA WY smr A & @, wdr
wAwT, AT ATE | 3Eem AW oTew W
LOEAEIE I S ST £1C COl DS 0 O
IHfAT 0F T ATZ FIEE ETW w7 fAEr-
ax TR 2 1 %A 37 frafy awr § f owavw
uEE qEAT 2, IAT I AT 2 | WHAT W
arfanr ®1 AwT A4 g3, g afgeq 7
onfar ¥ 767 T4 A1 afqumi ¥
FTE 38 fezrm o oAww @ gwrdr
W oAafgar ¥ 3w so gftwA @ s
aift frrE & W " A Wi AWz & owen
2  mar 3x afzar &1 TwT I W
ECUINLCE ¢ -3
AT, g IAF AT DAL AW A oguT
g fazrmr o awn 2 ol 3uT SfEai
A ATAMA F AL W WECIRMT AFT FAA)

[RAJYA SABHA]

@zl a7 fard a4

N.C.R.F. at the Centre
and the States
2 3w d%1 oW AwAar & oA Fwre aEl
IM AT A F1 werd & famd ww
w1 T AT AT oy afami v g Ay
F 3ow1 A1 T AT OA® 1 TA AWAA
Fafady a7 gfy a0 Fd g F s
LR LR G A B CrC O 0 i
A e mm § oA F, wAT Am ®
= § fav w ¥ A1 wf wqEmA ¥ w9
# fam oww F o Wiy oAw Fer A fEeem
T T ® oA fer f w3
i 81 draae A0 ¥ o' e ger
at gawr & fau gwfera ate § TeEE
¥ 9% |1 ZOAT AT AEAT AT | FHEA
Taar war A+ fegr vy afr ad me
F Ay w3 3, Afwq giaEg w7 @ A€
T FIT FFIM IT AT 50—609fAmA
qUE Y ATAT @ W qwarag =T H e
FA U7 IW FYY { FHA AETA A FAOT
& o wm fzar g o @ WO oaE s
2 & 7 A &1 w¥ w@w frar oo,
FETH N IO Gt WMz oow ey W
d1 T 9w FWE FEr A | GE-RE
A FAfad AT oo 3w w7 § 3w
ATAAT 7 AF0 | w1€ g9 FAfad o 2
A1 F% # I T 4 7 Tm 1 wyar fzan
AT | OF qEHERE RT O AW @Y AT
TATHIR:. ®7% "AIW AN AWT FT AT |
fFft w@ v md gm, vE e faafe
WITHT AT I EGR &1 A9 (AT AT AwA0
2oafes & 41 wpadr & omw w19 A0 wwvA
g1 AT A AT IAR NI FT AT |
I wwn gy fwam fr faaw v 2
a6 v 7 z2fud dzr Al W weEEA
T A e T ¥ ag WA

W
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wodl A7y fwwre 7 owEo 0 A7 AEAT
7 B sawr faafem odeae 3 wEw
w1 owT wwaw e, I
w1 f& om oAw &, Afew 3Em oar &
fe v a7 freea 2, nz ot &, fawen
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g ¥ A W sfww & afew
3T &fRgl &1 g7 wEw oqEa@, W
T & 3 g a3w g faifer of-
ENE A% §ew ®I AET AATAT W1 AHAT|
B MT & | WA gHr sfaw e @)
qEAT ¥, WITT TAR 49 TART AT AFAT
¢ AT At W AET oEw oW g F
fraz e feogaslden § o7 g & %e
T4 gr 4. faad g7 oA wwmr owav g
qr ¥YT @9 0§ FET 9F9 WmAr ar
FAd § wTor fAwET WET O AT od oaw
THAT A4 IA I & FNT ARl
TE, T faem @Er T A ) O
FAL W W WAZT ¥FTA X AAA AF WIAT
2@ gwn fom oa @ @fudy G ey
2, ITEr AWT AF g W E O AToeE
¥ 35 a9 97y wet A & fr § a4

[4MAY 1973]
72 &y wmar 5 &f qvz A faewd
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ST % AT &g AwWT T | qgA ¥ FwAw
T IMF W FE AWEE, W 9%z 6
g fer A & gmer defafasww
g, frafer & g ® wfm @@,
Al AT 1 @ F ) u%m F ey § WA
AT FATL AW & A% 34 +ifgr 1 3ER
@eazd 4rdr 71, e & fEoEidr g
a1 f¥a a7z 21, 7T AR WA TR AAC
FAr A1 wiwniz § W Fiv faun
fear @1 awwar 2 0 oA & gawr awda
w1 gn 47 fqams &4 g fe o owema
1 & B owm, T w1 o &g
am mET A A AifE gure St Trew gamT
gara & warT o ofo¥ oww owr T F 9w
7o o, fag & Tvw ghwW @@ W o9
wy F 3Awr 4 wzx fawar) @
F2 & q w0A Aq % fan fewa adi
FEAL qEAl | 0F W A wEr 99 & 41
IA T ETH W WA HOATET AT WEAT

77 WAET AP TT WD WMAT_AT | TAH ¥

Z
AT wAT AT AT AT AFAE T ) and tht> Stntpy

T AW A A TF"-HF-I‘ ¥ 39¢ 790 #SHRI M. KAMALANATHAN (Tamil
¥ w7 fFoifesrar & 327 399t mwag #F1— Nadu) @ Mr. Vice-Chairman, I wholeheartedly
.’:H W owaT F1 '-nm Frinre awi s, support the spirit behind the resolution moved

P ¥ wer Wt | TER wEw by m}f friend, Shri V.B. Raju.
. FaE gn 1 Far ar fam, India's finances depend to a large extent on

. \ the vagaries of the monsoon. There are rains
b 'TE- ) T e e in one State but no rains in some other States.

I LA FTW A FE ATAT AT | AL Ag 3 result of this we find drought, famine,
gt wrow gur fw = "OA-WTT & floods and other natural calamities over taking
g—fwdr 7 @F frr faere am @ dar us. It will be no exaggeration to say that these

dr & v For, w1 & - gr i natural calamities greatly weaken the Indian
71 ! g ”
.. economy.
Tﬂ‘ﬂ'&‘ﬁm?ﬂ sYe 4% §“ wEL F1 For this purpose, Shri V. B. Raju has

it foat 1 e a@h v g agi @, R brought forward a resolution for the creation

iz wr af Wi TeEam ¥ oFETWAT § A6 of permanent Natural Calamities Relief Fund
I7 F1 HT T F |F FFar w70 | F oafaar both at the Centre and in the States. Although
aaz B OFFrT qer GwAr ¥ s <per | do not fully agree with this resolution, I par-
° - - tially agree to it. In Tamil Nadu even as earl
TSl e s A faErd o ALY 48 y
ETFI_ N ) “as in 1936, a Fund called Tamil
ETLIEEE 1o S (L
#Original speech in Tamil.
dr, Wi ATOF wE FAE
¥ wwdw &7 § W e o sar e

TR

11 RSS/73—38
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[Shri M. Kamalanathan] Nadu Famine
Relief Fund was started. I do not know
whether this type of Fund is existing in
other States. The first forty lakhs of rupees
will be used for relief work. Any excess of
money over this forty lakhs of rupees will
be utilised for irrigation and protection
purposes. This is one of the conditions of
the establishment of this Fund. Even now
this Fund is continuing.

When we take the present situation in the
country, I wish to state that whenever there
are drought and famine conditions in Tamil
Nadu we have to approach the Central
Government for their aid and help. The
Central Government sends our proposal to
the Ministry of Irrigation and Power,
afterwards this is sent to the Ministry of
Finance. The Department of Finance after
examining this proposal sends it to the
Planning Commission. The Planning
Commission in its turn appoints a high-
powered Committee to look into this matter
and sends a team to the States which have
asked for drought and famine aid relief, All
these procedures in many cases take two or
three  months.

In the first place when some State asked
for drought aid relief because the monsoon
have failed in their State but by the time
they take up this proposal what happens is
that rains set in and they have to ask for
flood aid relief. I want to State
categorically that this sort of situation
develops because the Central Government
do not have any confidence in the proposals
sent by the State Government. That is why
these difficulties come up. The Central
Government behaves like a School-master
and treats the States as their students. The
Central Government want to discipline the
States just like the school master. 1 would
like to compare the

[RAJYA SABHA]

N.C.R.F. at the Centre

and the States
Central Government to that of a Marwari. A
Marwari when he wants to give a loan to a
person who owns a house, he first wants to
check-up the wood in the house, whether it
is made of teak wood or not. He would also
like to break the foundations to see whether
it is made of concrete or not. Only after
having satisfied all these conditions, a
Marwari gives a loan to a person who wants
to mortgage his house. The Central
Government also behaves in the same
manner as a because they do not put any
faith and confidence in the State
Government. 1 condemn this attitude of the
Central Government. It is not fair on the
part of the the Central Government to check
up the proposals of the State Government
whether they actually require money or not
and whether it is genuine or not. After all
they are not donating any sum to the States;
they give the money only as loan. This sort
of Marwari money lender attitude on the
part of the Central Government towards the
States is deplorable.
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I strongly condemn the attitude of some
Central Ministers who treat with contempt
the State Ministers and the State Govern-
ment as though they are living in an ivory
tower.

Who are the Central Ministers who are
occupying the positions? Now take the case
of Mr. Y.B. Chavan. Shri Chavan was the
Chief Minister of Maharashtra before he
came over here as a Minister. He is the
Finance Minister now. Mr. C. Subramaniam
was also the Finance Minister of Tamil
Nadu before he came over here. In this way,
what I want to point out is that most Central
Ministers who are working now wsre
Ministers in some other States. Even Pt.
Jawaharlal Nehru was Chairman of the
Allahabad Municipality before he came over
to the Centre. It is my duty to point out the
these Central Ministers
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should not think too much of themselves in
a superior manner. I want to condemn the
attitude of those Central Ministers who treat
with scant respect and courtesy the State
Ministers and the Slate Government. They
should have full confidence in the State
Government but they are behaving as
though they do not have any confidence in
the State Government. J condemn this
attitude.

Our Prime Minister, Shrimati Indira
Gandhi has introduced a new system. She is
sending all the Central Ministers to the
States. She sent Shrimati Nandini Satpathy
to Orissa but unfortunately she is not now
continuing there. She sent Shri Oza to
Gujarat. She sent Shti Siddhartha Shankar
Ray to West Bengal. She also sent Mr. Sethi
to Madhya Pradesh. In this way a system
has been created in which Central Ministers
go to the States and the States Ministers
come to the Centre. In this way we find the
Central Government and the State
Government are separate from each other
and they do not have confidence in each
other. This sort of situation is created.

SHRI JAGDISH PRASAD MATHUR:
You can take Shri K.R. Ganesh to your
State. You are ready.

SHRI M. KAMALANATHAN: Mr.
Mohan Kumaramangalam, who was
formerly the Advocate General of Tamil
Nadu after he has come over as a Central
Minister treats Tamil Nadu State Ministers
and the Government with scant respect and
courtesy. We all know about this. This sort
of situation should not continue.

The Central Government are not treating
the State Governments in an impartial
manner. Only the other day Mr. Veerendra
Patil has stated that the Central Government
have given more financial aid to the

[4 MAY 1973]
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State of Maharashtra than to Mysore. This
may be true. This may be a genuine case.
But I want to ask as to how Maharashtra
got more financial aid than Mysore. The
Finance Minister, Shri Y.B. Chavan comes
from Maharashtra and he takes interest in
his State. He spends every week end at his
State and finds the needs of his State. In this
way Maharashtra gets more aid than other
States.
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But now let us take the case of these
Central Ministers from Tamil Nadu, Shri C.
Sabramaniam, Shri Mohan Kumara-
mangalam. Only yesterday, Shri K.R.
Ganesh stated that he has spent the greater
part of his life in Tamil Nadu only, and he
has got a close affinity with that State.
Tamil Nadu is prepared to adopt this
Minister as an adopted Minister of Tamil
Nadu. I want to request these three Minis-
ters who come from Tamil Nadu that
instead of roaming about like minors they
should take more active interest in the
development and the needs of Tamil Nadu
and bring '< more financial aid to the State
of Tamil Nadu. When there is power
shortage in Tamil Nadu, the State Ministers
go to Maharashtra and request Shri V.P.
Naik, Chief Minister to provide the neces-
sary power. The State Ministers also paid
visits to Mysore, Kerala for alleviating the
power shortage in Tamil Nadu. But I regret
to state that the three Central Ministers who
come from Tamil Nadu do not take any
interest in this matter but only go on
whirlwind tours of Tamil Nadu. It is my
duty to point this out to them and request
them to stop this sort of tours.

Shri V.B. Raju in his resolution has asked
the Government to take steps for the crea-
tion of a permanent Natural Calamities
Relief Fund both at the Centre and in the
States. He wants to bring in the Centre
again in this Fund. The Sixth Finance
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[Shri M. Kamalanathan] Commission in the #, #Y2 & wyar g & gfaar 7@ & =it Eaa

terms of reference also has recommended the & arz gix qar wyr gEd wmfeg A

creation of a Fund like this. We welcome gy 5 3 e wwr i a Az www

this. 1 do not want that the Centre should& oF. wiE Wi @ . - -
establish a relief fund like this and ask the » & { Twa e

States to give their contribution to this Fund. weit & A ot @i e A swi ad
The Centre will then ask the States to draw TH' WITZWT WyAT &, 727 AT &7 FTaAT
from this fund whenever they require it. 1do 1 s #% 3% ¥ fam vy fafg £ sy ¥
not want this sort of situation. If the Tamil fon oF el sTElrE fawfer o fafa

Nadu Government contributes one crore of
. FT I570T - frar o7 IAT
rupees annually to this Fund then the Central | ﬁm_ o & 1 &
HAAT a. !

Government should also contribute one crore
to this Fund. If the Tamil Nadu Government
contributes five crores of rupees annually to
this Fund then the Central Government also  S9A#IsIE off, Hi=E™@ @t 4 &t

should contribute five crores of rupees fyz IFA T fws foid 1 = fear
annually to this Fund.  This Fund should fmi gapqr sy wr v wiist o1 & #1%

remain with the State only and not with the . . . . .
AT A9 FI1F AEHT WA § 0L A | qAAT T

Centre. Whenever drought and famine T _ . N
conditions prevail in the State, the State W oE IF A WA A own

Government should have complete authority ¥T9TT & @z &74 25 &% * sfag| #
and discretion to spend the amount as they like. ®w ¥ H &3 wAT AE WA | arEfas
The State Government should have complete syrafegni st @1 w17 5y 340 fF @90 a2
authority to operate upon the Fund and spend « gy, war st g3 W 0w gy g
this am.c»urllt gccordlng. to their needs. Mr. § wr 0w & Tk W oqar IS W e
V.B. Raju in his resolution has asked for the : R '
establishment of an authority or authorities to g AT W T A e 3w &
operate upon this Fund. I want to state that =T T=T | AT 77 #Y§ il AE 6 9 T e
there should be only one authority and that qv =d | =l & & qF 73 A Ty (F 9=
should be the authority of the State g wfaqgre 71, af =z ffa 1 @, a9
Government. There should not be any
connection or relation between this Fund and
the Central Government.

FW KL A N ATEET T[T GlAEIT
& Frd wEm W wrr wan {afy s

. qEAl oAl wT oAwdar § o9y 9
To conclude, I would like to suggest the we U ST TEAN § AR W

creation of a Relief Fund for the States only 3¢ W#e %o & a1 gudr #irf awwre 7,
and the State Government only should be the #f#7 mmal a8 27w F1 %221 &= F fam
authority to operate upon the Fund. Whatever Zr& grr ar adr, g4 Argar # gu  #raar

amount is earmarked by the State for this aifed wifE SvEfAw s e e
Fund the same amount should be contributed fr ome & wiw ¥ W wET w7 fE

by the Centre also to this Fund. With these = . _ ) N
words, I support the resolution moved by Shri atfa arg ® ® svelaw wila W@y

V.B. Raju. afer sz zut ggwl § wwfs @ a1 e
Thank you. N I FT A GAT AW OIWET gAE TEW
st Tovite fag: . grawsr o, Trw ot g #, FEE AR WA A, q@T &1 A7 oqas

A T AW fRar & F 99 %7 awdw geap voin, ®€ WE oarer w6 Wi wsE

@@ 2 fr awlas awfe & fag A fafa
A &% 37 are dw & faq €
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o A% 41, UF wHET 41, 99 5 ars-
fa® gmfear wwEt F A1 S GEy A 4
f6 WTATT AT ATCAGT F1 Awg § OAT &l
7@ ¥ | AW WA AT WT AW T OATEA
qT A7 WAl 3, § ®IE IH AT A1 ATEAT
A A7 AGmeAr, afsw W@ gwlhE wofwa
wEAT 2 A1 wg A AEd § fFo3Ae §9
9 4t fFor w1 "FAT 2, vIEA v &1 @
ATAT 3, TNAT  ATATEI H1 FA FH
feqr @r A%Ar &) 9147 AEE T A9-A9
i FET TARAGT T 17 H ) FTTATEAR AT,
wAq ¥ INF A0 & AWY ARWAT A &
A0F w1 AT AGN P UH FFA 4T | TH AW
& wac fxFAT gEaa g/, TEeEr 9
AAT GIAAT 4T, FAN GTHATAT HITAT 4,
a0 a=AEr A 41, Sl e dr
I WY TEAT AT WreW g AT &
YT gT AT FAT & s WiHin® Ay

[4 MAY 1973]

W |

N.C.R.F. at the Centre
and the States
z& & A1 fomr At € Ay sy Toemr @
IR g9 g% § Far wmAr av ) 3
]mf*ﬁfﬂfﬁ'a—:iméfﬂ%‘zﬁqﬂﬁfﬁ
| 3EM #RF AT 1T AT | IAR AEE ATIH
a2l & f& 3 a9 fazma & qanfas 47 &
@1 & wwfs wnfrai & fRad oz s
qr, 7EA &9 & [Aa v|r A 9, 37 s
foet o/ s ow & AEr Fear @ oawAr
q1, 48 Y ag A1 S 9r 3 oad
8 [y W maem g, w39 oag &
T A1 fgeEm a1 ATaTe 3w AgEAr A€
T A1) frmEA AT AT MR 3q
| T8 & &d § AT AT TvaD, Wb W oW
| dr, g wwlE ow @, g e #

218

‘%fﬁrﬁ.fv’ﬁtﬁ%ﬁ% fai =% fwgar  @mar

g1, WK & qE AT A At | oW W
|51 ar T AW 8 92T @, & amAr
\Ef{g}'«m AT A LT AW 6

¥ omrar 3 ¥ AR fegemm @1 fafa | 2, Gfm i & oS3 ge Adfaat g
ﬁﬁgﬁﬁﬁumﬁiﬁﬁ.ﬂh!ﬁrmlzaﬁﬁa@amm fax fFmr, @
&Hmeﬁmﬁm%mimfmmeﬁ;ﬁ

7 4% TN wAEAr Tadr g At S g
72T B AT ATET AT WEE AT AR
FH ATA BTACT AET | AL T AT HH qAT A
afer oz 70w qv 6 o wm F oW
#1f arpfa® wrfe 9 2—ar2qa & s
a1 fet 70 a9 WA E——A1 39 A%w Ay
90 AT TM@T T R0 ATE ®YYTEAA] THA
AT 4, 0 W 92 W% w9 A1 IAE
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DR. K. MATHEW KURIAN: While I
welcome the proposal made by hon. Member
Shri V.B. Raju that there should be a
permanent Natural Calamities Relief Fund
both at the Centre and in the States, I am
compelled to criticise his basic approach to
the problem . What is his basic approach ? It
is very clearly evident from the Resolution
itself. As 1 said, while I welcome the
proposal, the hon, Member has implied in his
speech that these calamities are here to stay
with us permanently. This is his basic
approach. Who is responsible for famines? It
is all right to suggest that rains are not there
and therefore people are in difficulties and
we all sympathise with those people who
suffer from these calamities. But to assume
that the Government which is in power has
no responsibility to at least moderate the
effects of natural calamities is something
which is very wrong. Hon. Member started
his speech by saying that it is wrong to think
that we can fight or control nature, but we
can only understand nature. These are the
words with which he has started his speech.
Twenty-five years of Congress rule has led us
to a situation where famine has become more
and more acute. Instead of
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become more and more acute Instead of
controlling nature or to moderate the effects
of nature on the people, Government have
frittered away public money in such manner
that even irrigation schemes and flood
control schemes have not fructified. I would
like to ask hon. Member Shri V.B. Raju and
those who belong to the Treasury Benches...

SHRI V. B. RAJU: That is an abstract
statement with scientific interpretation that
to control nature may not—

DR. K. MATHEW KURIAN: Abstract
statements are the most malicious ones. They
are not innocent ones. By making an abstract
statement, he cannot get away like that.
What is the permanent solution that he has
suggested? Shri Raju has failed to deal with
any permanent solution to these natural
calamities. Is it not true that it is the last 25
years of Congress rule that has been
responsible for this situation? I have got with
me figures to show how public money has
been wasted and sunk in irrigation projects
for the last 25 years with no result so far.
Rajasthan Canal which is to give irrigation
water to the chronically drought affected
sreas of Rajasthan to the extent of about 30
lakh acres, at an estimated cost of Rs. 200
crores will be completed only by 1980. In
Bihar Kosi project is not yet completed
though vast amounts have been spent. In
Gujarat Kakraparai and Ukhai projects on
Tapti were started in 1948 but will be
completed only in 1980. Narmada project
which is still in dispute between Gujarat and
Madhya Pradesh during the last two decades
has not been taken up because the Central
Government has failed to solve this inter-
State dispute. In Maharashtra where irri-
gation covers only 8 percent of the total area
there and where now famine is taking a
terrible toll of life and property, projects
caken up in 1954 to benefit several acres of
land at the cost of Rs.175 crores will
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be completed only by 1980. In Mysore
where several districts are under drought
conditions there is still no irrigation because
the Tungabhadra project which was taken up
in 1945 is still to be completed. I have
narrated all these only to show that the
Government instead of fully utilising capa-
city created and investment already sunk in
irrigation and flood control projects are
neglecting them. I make this charge that the
Government which proclaim that a national
waler grid is going to be formed by
connecting Ganga with Cauvery is only
talking of grandiose plans. Dr. K.L. Rao and
the Government are only talking of
grandiose schemes like national water grid.
etc. Instead of that, they should take care to
fully utilise the existing capacity in
irrigation. The cost estimates of the
irrigation projects have gone up by three
times, four times and even ten times. This is
a terrible, callous and criminal waste of
national resources. Such a Government
cannot tell us that they are going to have a
permanent relief fund for ever. What about
the relief to the people that you are going to
give except the paltry sums that you provide
in the budget for flood control and other
things? If this is the approach I am afraid,
Sir, I cannot agree.
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SHRI RANBIR SINGH: What about
carthquakes and cyclones?

DR. K. MATHEW KURIAN; Sir, there
are certain aspects of natural calamities and
nobody disputes it. But I wonder how the
ruling party can get away with their crimi-
nal neglect of the irrigation schemes, flood
control schemes and so on.

Sir, Kerala, for instance, has a coastline
of 560 km. During the monsoon season,
there is the threat of sudden sea erosion of
the coast line endangering not only the
property but also the people living there and
the area that is lost during the monsoon due
to the threat of erosion is much more than
possibly what we have lost in same
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border areas. Kerala looses precious land
due to sea erosion. What happens when
we ask for some small amount of money?

I am not asking for ten thousand crores of
rupees which the Government is now

thinking of spending of the grandiose project
of the National Grid. But I am talking of a
few crores of rupees only. Sir, in the First
Five-Year Plap, the total outlay in Kerala for
sea erosion control was Rs. 10 lakhs; in the
Second Plan, there was a paltry sum of Rs.
1.8 lakhs, and in the Third Plan there was a
provision of Rs.3.6 crores. The State
Government had indicated that ever for a
minimum programme of sea erosion control
they would require approximately Rs.12
crores. But the great Working Group of the
Planning Commission cut it down to Rs.10
crores and the Central Government further
whittled it down to Rs.5 crores. A paltry sum
was provided for the anti-sea erosion works
from 1970 to January, 1972. Sir, this is the
story of anti-sea erosion work in Kerala! I
am referring to this because there are lasks
which are yet to be completed, small,
medium, important irrigation schemes and
flood control schemes, which the Govern-
ment started as early as 1947 or 1948, apd
which they have neglected. It is a criminal
neglect of the existing resources. This is
really an attempt, an alibi, to cover up their
mistakes and their faults that they are talking
about the Ganga-Cauvery link. It is a
propaganda built up by the ruling party and
the Government when they talk about the
National Water Grid.

Sir, I am not against of big scheme and I
am not against such a water grid and so on.
I am only criticising the Government for its
inability to utilise the small money that is
available and that is provided for in the
budgets.

Sir, according to Dr. K.L. Rao, the
National Water Grid will cost at least
Rs. 3,000 crores. One of his colleagues,
one Mr. Narasimha Rao, an eminent Engin-
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eer, has calculated that the expenditure for
the electrical part of the scheme itself for
lifting the Ganga water and pumping it out
at Patna from a height of 150' to about
1,300' into the Narmada reservoir will be
about Rs. 7,000 crores. So, the whole scheme
including the electricity part of the scheme
will cost about Rs. 10,000 crores. Are they
really talking seriously, Sir,? A Government
which does not have the ability to see that the
small thermal plants are properly run and a
government which has completely neglected
the minor irrigation schemes, the small
irrigation projects talks like this. Are they
talking seriously ? That is what | want to
ask. When they talk about the Rs. 10,000-
crore project. Sir, there is a serious financial
crisis in this country and the Government
does not have this amount of Rs. 10,000
crores. They do not touch the big money of
the monopolist and the landlords. But they
would talk about a grandiose scheme in
order to divert the attention of the people
from the callous negelecl by them of the
schemes for irrigation flood control and so
on. This what I oppose. Sir, the Government
wants credibility in a situation where
creditability is compltefy evaporated. What
is the creditability? They cannot control
prices. Prices are spiralling. They cannot
control unemployment. Even in the 5th plan
Approach Document we are told that they
will not give employment opportunities even
for the additional labour force. The entire
labour force would not be given
employment. That means, the backlog of
unemployment will continue even at the end
of the 5th Five Year Plan. This is the
promise. Their performance will be even
worse. The backlog of unemployment will
continue at the end of the 5th Five Year
Plan. If any member of the ruling party
suspects my statement he may please read
the 5th Plan Approach Document. This is
what they promise about unemployment.
The Government is not even able to take
over 40 million
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acres of land. They want to take over the? pointed attack on his own Government
wholesale trade in foodgrains. But they authorities for the last 25 years. Unless we
don't want to impose a levy. Such 2 honestly accept our mistakes in the past, the
Government is looking for credibility. Sir, W3y in which the resources have been frittered
instead of doing that, I would suggest that the 3Way, the way in which the Government are
Government have a second look into the the 1ying to fool the people by granting schemes
manner in which investments have been sunk 20d unless the river water disputes between
in irrigation, flood control and so on. The States are settled quickly, we cannot go ahead.
Government's Irrigation Commission in its In other words, despite natural calamities,
report in 1972 said that by the end of the 4th despite bad rains, which we cannot help, it is
Five Year Plan, i.c. 1974, the Government possible to make progress and ensure that at
would have to spend about Rs. 4300 least 50% of our crop area comes under
crores on major, medium and  minor irrigation, provided the existing resources are
irrigation  projects. Projects taken up before properly utilized. It is really the responsibility
the 4th Five Year Plan require a further ©f the Government. What  does  the
amount of Rs. 1,200 crores, so that these Government spokesman say at this critical
projects can be completed at least by 1980. juncture when there is large scale famine and
But the Commission also records that the drought? They try to propagate the wrong
percentage of net irrigated area to total net notion that it is the opposition parties that
sown area, 350 million  acres will be stand in the way. They try to call them
only about 21.If all the existing projects are traitors. The Government cannot mobilize
completed, it would give irrigation to 50% of Public opinion like this. A Government
crop area. In other words, if the existing which fails to distribute 40 million acres of land
investments are completed, if the existing pro- t0 the landless  people through radical land
jects are speedily completed, we will get 50%. reforms, cannot get people's participation. If the
The Commission estimates that all these Government ~wishes to have a Natural
projects would cost at least Rs. 10,000 crores Calamities Relief Fund, they must first of all
at the present prices. Pi ices are rising at the implement  the following important items.
rate of 3 to 5 per cent. It is a shame that the They must radically distribute the entire surplus
Government cannot complete even q land, at least the 40 million acres identified by
project costing Rs.20 crores even in two the Planning Commission and  they must
decades. Projects costing Rs. 20 crores or Rs. SPeedily take up the existing irrigation projects
30 crores are not being properly implemented and ensure that with the 10,000 crores of rupees
even after two decades of planning. A Which are implied in the existing projects, they
Government which is neglecting the most &€ completed so that the water resources of the
essential irrigation projects comes before us river basin areas are completely utilised. Whin
now for grant of projects. A Government these conditions have been fulfilled, they
which cannot settle inter-State disputes and Should think of these grandiose schemes.

take up projects in particular river basin areas

with under-soil resources now comes before Sir, we are not so much technically advan-
us. They just can't do anything except to fool ~ ced. We have thought that the national grid
the people. is feasible technically. In modern

technology, any technical project is techni-
Therefore, Sir, I conclude by staling  cally feasible. But economics can differ.
that if lion. Membsr Shri V.B. Raju is  The national grid scheme is fantastic. A
serious about his Resolution, he should
first make
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Government which cannot give the Kerala
State 20 crores of rupees and when we ask
for money, they give one crore or two crores
of rupees, a Government which cannot give
immediate relief to the famine striken
people, should not talk of frittering away
10,000 crores of rupees. Therefore I say that
these are very serious diversionary tactics of
the ruling parly so that they can get away
with credibility when their own credibility is
completely nil. I request Shri V.B. Raju,
on the basis of his own logic, to pursue the
argument and find out who is responsible.
The ruling party and the Government is
responsible.  He unfortunately belongs to
that ruling party. He should examine why the
policies have failed in the past and what are

the obstacles in implementing schemes.
Therefore, we should have a permanent
programme of solving famine, drought,

floods and sea erosion. We cannot rely on a
relief scheme giving away the entire destiny
of the nation to heavy monsoons, cyclones
and so on without a permanent solution to the
basic problems. To talk about relief is only
an attempt to befool the people.

MESSAGE FROM THE LOK SABHA

THE FINANCE BILL, 1973

SECRETARY: Sir, I have to report to the
House the following message received from
the Lok Sabha signed by the Secretary of
the Lok Sabha:

"In accordance with the provisions of

Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the Finance
Bill, 1973, as passed by the Lok Sabha at
its sitting held on the 3rd May 1973.
The Speaker has certified that this Bill is
a Money Bill within the meaning of article
110 of the Constitution of India." Sir, 1
lay the Bill on the Table.
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RESOLUTION RE CFF/.IICN CF A
NATURAL CALAMITIES RELIEF FUND
AT THE CENTRE AND IN THE STATES

SHRI SANAT KUMAR RAHA : Mr.
Vice-Chairman, Sir, | move my amendment
regarding erosion. I am taking the resolution in
its limited scope of providing quick relief in
incidents of natural calamities like famine, fire.
etc. Certainly there are failures on the part of
the Government and certainly there will be
failures on the part of the Government.
Talking about all these failures of the
Government will not solve the problem. So, 1
will limit my speech within the scope of my
amendment and offer some constructive
suggestions to the resolution so that the wretched
distressed humanity affected by the natural
calamities gets some relief. Sir, this
Government is always failing in their task of
tackling situations like famines and floods. It
can easily be said that due to the failure of this
Government the mover of the resolution has
come up with this resolution to solve this
problem in a piecemeal way. Is this to have an
immediate effect on the situation that prevails at
present? So, politically many things can be said
against the Government regarding its policy of
irrigation, relief, rehabilitation, land reforms,
labour, etc.  But you cannot tackle only by
exposing the problems which have been
mentioned by the mover of the resolution. I do
not like to wundo the effect of this resolution.
Rather, I hope that the Government would give
some serious attention to the problem of natural,
calamities like famine, droughts, floods
erosion, fire, etc. and make a comprehensive,
scientific plan to minimise the distress of the
wretched humanity affected by these natural
calamities. 1 also hope that the Government
will plan scientifically and fundamendtally so
that the problem is minimised. We cannot let
this situation continuously grow. If the
Government has got an imagination, if it has
some consrruc-tive ideas and long-range views,
then it can



